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Special

[Shri Chimhnbhai Mehtal’

and if the amount is sizeble, those
cases must precede other cases, 1
know a pencily of some Rs. 2/- lakhs
has already been imposed on small
people, It is g smal price. They pay
the money. “The moment the penalty
is imposed and cases are finished in
adiudication,  thesy big guys go on
fighling their cases for 15 years in
courts. By that time a5 generation
passes, So, kindly considey that pig
guys and industrial houses, who make
big FERA widlations, must be brought
to book and their cases are dispos-
ed to within some time limit,

. Governmient's failuré to take acticn
with regard to Hashimpur massacre
during Meerut riots in 1987

SHR1I SUBRAMANIAN SWAMY
(Uttar pradesh). Mr, Vice-Chairman,
Sir, on the 22nd May 1987 41 youths
belonging fo the minority Muslim com-
munity were picked up in P.AC.
irucks and driven 22 KMs away to a
town called Moradnagar from Hashim-
pur area of Meerut and 1héy were shol
one by one in cold plood and their
bodies were throwa in the canal called
Gangnehar, These facts were well
estaplisheg first by the enquiry ap-
pointed by ‘the Government wunder
the Chairmanship of Gyanprakash gnd
also an IB enquiry was conducted by
the Home Minister yhich he conceded
affer my six days fast unto death in
August last year...(Interruptions)...
I am a true Gandhian, T am not a
Rajiv Gandhian put I am a Mahatma
Gandhian,

So the Home Minister in order to
make me break my fast unto death
gave it to ime in writing that jmmedia-
te action would be initiateq and a num-
ber of Members of Parliament at that
time belonging to all parties even
Congress-I such as Mr. Khursheed

. Alam Khan told the Government that
an enquiry should be inglituted and
action should he taken, Now, there
is a Cen’ral Government report also
available with the Government, Am-
nesty International 5 worldwid, res-
pecteq organisation for human rights
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have also confirmed this. Therefore,
I demand through this special mention
the following.

Firstly, so far as the ist of missing
persons is concerned, the Government
of Uttar Pradesh hss not yet aeclar-
ed the missing persons as officialy
dead because certain legal consequen-
ces follow when you officially declare
them as dead. That pag not been
done and the next of kin have not peen
informed officially 1{hat the folowing
people are dead, "

Secondly, due compensation that
follows after such an incident has not
been paid,

Finally, the getion thal should be
injtiated against tpe officials responsi-
ble for this heinous act which i say.
would tanfamount to genocide has not
pbeen intiated, 1 do not know where
the orders came from. That is to be
found out, But the officiils who ares
responsible for sending those trucks
and taking away those young toys
haye not heen punished,

These three points have to be clari-
fied,

Allernatively, there will be ;5 peo-
ple’s miovement o get justice on this
very black chapter in our history,

Irregular allotment of land Earmar-
ked for SC and ST to rich persons
by Delhi Administration

SHR1] BHAGATRAM MANHAR
(Madhya Pradesh): Mr. Vice-Chair-
man, Sir, I want to bring a few facts
before this august House and the Go-
vernment regarding irrégular and
Elegal alloiment of !and esrmarked for
landless SC and ST people to rich and
unauthorised persons not entitled to
the same by the Delhi Administration
in abuse of power thereby depriving
the poor landlesg people of their legi-
timate rights.

Sir, about 500 landless villagers resi-
ding in villag, Gitokhanj were to be
allotted lands under the 20-Point Pro-
gramme, For this purpose  provision
was made for alotment of 344 plots.
However, insteag of allotting this
land to the landless the villag, Pra-
dhan has disposed of the 344 plots in
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d'pecial

'.an irregular, illegal and mischievous

manner in connjvace with officers of
the Delhi Administration, On, hund-
red and fifty plots have been sold
away to unauthoriseq persons, 42 plots
have beep allotted to’ persons who do
net {all in the category of landless, 23
plotg have heen allotteg to minors, 32
plots have been 3llotted to non-per-
manent residents. 28 plots nave been
atlotted to the near relationg of
the village Prsdhan, 10 plots have
been allotted o the relatives
of some Gram Panchayat inem-
bers and 67 plots have heen allotted
to persans who are not entitled to such
allotment as their families had already
been gallotted land, It would thus be
seen that 317 plots out of 344 plots
hag been disposed of in & manner to
frusirate the implementation of 20-
Point Programme of the Government,
This has helped vested interests who
are rich and resourceful, Some of the
aliottees are outsiders gnd not entitled
to land at gll, This land grabbing has
deprived a number of poor landless
persons, This is a very serious matter
which requires 5 thorough probe by
the ¢.B1 so as fo unearth the truth
and bring 1o book the erring officialg of
the pelhi Adminisfration for misuse of
their official position ang playing a
fraud and mischief on the poor and
landless persons of Gitokhani village.

I request the Government to look
into this matter urgently and stop this
#legal allotment immediately pending
enquiry by the CBJI.

SHRI PAWAN KUMAR BANSAL
(Punjab). Sir, I wish to gssociat, my-
self with the sentiments of Shri Man-
har, This is a~glaring example where
those charged with the responsibility
of implementing the 20-Point Program-
me have, in connivance with some un-
scrupu'ous elements deprived the real,
genuine people of their due right in
getting these plots allotted, With these
words, [ also urge the Government to
conduct gnh enquiry in to this matter
through the C.BI and take action
against those who are found zuilty

SHRI VISHWA BANDHU GUPTA
(Delhi); T would also like {o associate
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myself wity this because it is a Very
important matter,

THE VICE-CHAIRMAN
JAGESH DESAIY. All right.

1.00 P.M,

Gruesome killing of Harijans in
Jehanabad district of Bihar
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